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ACT No. XXIII or 1868.

PAsSsED BY THE GOVERNOR GENERAL oF INDIA IN COUNCIL.
(Received the assent of the Governor General on the 24th September 1868).

An Act to give validity to certain Abkdri Rules in British Burma.

Wuereas Rules for the sale in British Burma of wine, beer, spirituous and
fermented liquors and intoxicating drugs, have, from time to
time, been made and published under the authority of the
Chief Commissioner of British Burma, and it is expedient to give such Rules,
as last published under the anthority aforesaid, the force of law, and to indem-
nify all officers, farmers and other persons who have acted under them, or un-
der any such Rules previously published or enforced under the same authority ;
It is hereby enacted as follows :— :

Preamble.

1. The Rules for the sale of wine, beer, spirituous and fermented liquors,

Validation of Ab. and intoxicating drugs in British Burma, published in the

i‘né"i Bﬁftliisk P“E’;Li?njg ‘rnumber of the British Burma Gazette dated the twenty-

ﬁ‘:ﬁ?ﬁ% é)éf. 29th ‘Feb- ninth day of February 1868, shall, from the thirty-first day

of March 1868 down to the passing of this Act, be deemed

to have had the force of law, and shall continue in force until the Governor
General of India in Council by notification in the Gazette of India shall other-

wise order.

2. All other such Rules from time to time published or enforced by or
Validation of pre- by order of the Chief Commissioner of British Burma on or
vious Rules. before the said thirty-first day of Mareh 1868, shall bhe
deemed to have had the force of law.

3. All officers, farmers and other persons are hereby indemnified for

. Indemmification of anything done before the passing of this Aet, which might

officers and farmers.  Jawfully have been done if this Act had been in foree ; and

no suit or other proceeding shall be maintained against any such officer,
farmer or other person in respeet of anything so done.




